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(d) the outcome thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) - (a) Coal can be
freely imported under the present Export and Import
Policy Imports. it any. are to be made by the consumers
themselves considering their needs and exercising theur
own commercial judgement

(b) to (d) An Australian delegation visiting India in
the first week of November 1996 had discussion in this
Ministry The discussions were on matters of mutual
interest in the coal sector This included discussions on
coal mining technology exploration. utiisation and
beneficiation of coal among other subject

Import ot Coking Coal

419 SHRI HARIN PATHAK -
SHRI SUSHIL CHANDRA

Will the Minister of COAL be pleased o state

(a) the target fixed tor the production of coking and
non-coking coal separately during 1995-96 alongwith
the details of the actual production

(b) the names of the coal companies which were
unable to meet the target fixed for production and the
reasons therefor:

(c) the quantum of coking and non-coking coal
imported during each of the last three years. separately
and

(d) the locations of the Low Temperature
Carbonisation plants set up in the country so far and
the future plan of action to set up these plants?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) Target for coking
coal and non-coking coal and achievement during 1995-
96 in respect of Coal India Limited (CIL) and Singaren
Collieries Company Limited (SCCL) are as under

(Milhon Tonres)

;C;rmage Target Actual
Coking 4162 34 63
227.38 229.23

Non-coking

(b) Eastern Coalfields Ltd. (ECL). Bharat Coking
Coal Limited (BCCL). Central Coalfields Ltd. (CCL) could
not achieve the production target mainly due to
inadequate availability of power from DVC and
unprecedented rains in Sept. 1995 bandhs and
economic blockades and non-availability of forest land
for on-going projects particularly of CCL In case of
SCCL. coal production was seriously affected due to
two major strikes in April-May. 1995 and October-
November, 1995.

(c) According to the statistics available in the
Directorate General of Commercial Intelligence and
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Statistics. the total quantity of varnous types of coal
imported into the country duning the years 1993-94.
1994-95 and 1995-96 were as follows :

(In lakh tonnes)
(Data provisional)
Year Coking Non- Other coals Total

Coal coking including
Coal various types
of coke
of coals etc
1993 94 69 36 393 177 75.06
1994-956 101 58 574 6 60 113 92

1995-96 N A N A N A 132 26

(Grade-wise break up of imports tor 1995-96 are not available)

(d) One Low Temperature Coal Carbonisation plant
belonging to ClL is situated in Dankuni (West Bengal).
At present CIl. has no proposal to set up Low
Temperature Carbonisation plants

Export made by EPZs

420 SHRI SAMIK LAHIRI
SHRI K - NAIDU

Will the Minister of COMMERCE be pleased to
state

(a) the percentage share of export by Export
Processing Zones in compatison to the toal export by
the country during each of the last three years:

(b) the total earning made from exports through
Export Processing Zones durning each of the last three
years zone-wise:

(c) the target set for the current financial year; and

(d) the steps taken by the Government to increase
the export from Export Processing Zones?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) The
percentage share of export from Export Processing
Zones (EPZs) in companson to the total exports by the

country during the last 3 years is indicated below :

Year Percentage share
1993-94 2.81
1994-95 321

199596 3.04

(b) Zone-wise export earnings during the last three
years are given in the enclosed Statement.

(c) The export target set for the EPZs during 1996-
97 is Rs. 4050 crores.
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(d) Some of the steps taken to increase the exports
from the EPZs include broadening of the area of activity
to include trading. re-export after re-packing labeling.
repairs, reconditioning and re-engineering. higher
access to domestic market, fiexible value addition norms
and simplification of custom procedures.

STATEMENT

Export earnings through Export Processeing Zones
during the last three years .

(Rs. Crores)

1994-95 1995-96

Zone 1993-94

Kandla FIZ 270.36 320.03 325.29
Santacruz 1107.36 1549 .46 1876.29
Electronics EPZ

Noida EPZ 262.62 367.00 496 .89
Madras EPZ 200.20 281.38 39192
Cochin EPZ 83.81 102.53 120.31
Falta EPZ 35.56 32.31 24 .04
Vizag EPZ - 0.40 0.89
Total 1959.91 2653 .11 323563

[Translation]
Royalty on Coal

421. SHRI R.LP. VERMA : Will the Minister of
COAL be pleased to state :

(a) the amount of royalty to be paid on coal by the
Union Government to the States as on October 31.
1996 State-wise; and

(b) the amount paid as royalty on coal by the Union
Government to Bihar Government during the years 1994-
95 and 1995-96?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) Royalty on coal
is not payable by the Union Government to the
concerned State Government. As per the provision in
Section 9(1) of the Mines and Minerals (Regulation &
Development) Act. 1957, the royalty is payable by the
holder of the coal mining lease. The State-wise amounts
of royalty payable by Coal India Limited (CIL) to the
coal producing States as on 31-10-96 for the coal
despatched from the mines on which CIL holds the
leases are as under:-

Amount
States (Rs. in crores)
1 2
West Bengal 2.59
Bihar 8.12
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1 2

Orissa 16.96
Maharashtra 0.74
Madhya Pradesh 0.31
Uttar Pradesh 0.00
Assam 0.01
Total ' m ‘ 28.~73 o

The amount of royalty payable by Singareni
Collieries Company Limited to the Government of Andhra
Pradesh during the period from 1.4.96 to 31.10.96 is
Rs.159.40 crores.

(b) The amount of royalty on coal paid to the
Government of Bihar during 1994-95 and 1995-96 are
as under -

Years (Rs. in crores)
1994-95 613.18
1995-96 658.33

[English]
Debt Trap

422 SHRI BANWARI LAL PUROHIT : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government are considering a
statutory cap on Government borrowings;

(b) it so, whether the Government have received
representations to invoke Article 292 and 293 of the
Constitution to enable Parliament to cap Government
borrowings. and

(c) if so. the reaction of the Government thereto?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (c). Suggestions in this regard
have been made in the past by Parliamentary
Committees, Hon'ble Members and others, inciuding
most recently, the Reserve Bank of India.

The suggestion is under consideration.

Foreign Exchange Regulations

423. SHRIMAT!I JAYAWANT! NAVINCHANDRA
MEHTA : Will the Minister of FINANCE be pleased to
state T

(a) whether the R.B.l. has relaxed foreign exchange
regulations recently; and

(b) it so, the details thereof and the reasons
therefor?



